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' ORDER DATED 28-2-2002,

4

The Applicant was centinuing as a
Technician in Berhampur Telecem Division
when Annexure-4 was issued; for carving.eut
of a new Division‘ltherefrom having headquarters
at Phulbani,Under the said Annexure-4,dated
19,7.2000,a cut-eff date was fixed (4.8,2000)
requiring the memboers of the staff te exercise
their eptien te ge ever t® the newly carved
eut P-hulbani pivision, It was stipilated therein
that unless sufficient numoer of personnel
of Berhampur TeleCom CirCle exercise
their eption te ge ever te the new Phulbani
Divisien,the junier mest ef each ef the%:adre
shall be cempelled te g® ever t® the new
Division, The applicant whe wasS the senieormest
Technician ef Berhajpur Telecom Circle,did }
not‘exepcise his eptien te ge over te the 1
. Rew Phulbani Telecem Divisien;because he was
cenfident of his pesitien that he will net be
disturbed in any event frem Berhampur, In Ceurse
of depleyment of staff @E exercise) eptien
in faveur ef Pmlbani ) as it appears/there was
fall shert in respect of Telephene Tech,Asst,
pest(TTO0) i.e. a pest next higher premotional
pest frei the pest of Technician, As &
censequence, the junier mest Telephene Tech,
Assts. (as en 4.3.20.0()) in undkvided Berhampur
pivision were to face transfer te new Pmlbani
pivisien.But instead eof doing that the
authorities filled up the vacant pests ef
TTe¢ ef undbvided Berhampur pivisien by

granting premotion te seniermest Technicians
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like the applicant during Octeper,

2000; as a result ef which the appllvant‘
became the juste rmest T IA ef undivided
Berhampur Telecem pivisien,Theredy he was
transferred t® Nevw phulbani pivision by

erder dt.1%.2. 200l1.upen #Hacing the said
transfer erder dated -19.2.2001,the Appl icant
has raised a grievance in the present Original
Applicatien,

His sele case is that as en the cut
off date fixed under Annexure-4 i.e. 4,3,20600,
he was a seniermest Technician and as such,
he was net availapble te be transferred te
the new Phulbani pivision,His further case is
that in emder teo make him artificially
juniirmest in a cadre, just teo transfer him
eut te the new Telecom phuloani Division
the entire exercise u,:vn?ade by promoting him
in Octeber, 2000 and transfe:ins him to the
new Division in February, 2001,

The grievance of appl icant  as raised
in the present case,is administrative in
nature and unless vielatinon ef any statutery
rul es/guidelines is peinted out, this Tribunal
eught net to interfere with such matters;s
altheugh prima f;cie a heart burning case
has been made eut,6 May be there are heart
burning but it can not be said te be &
clear case of mala fide, Had the agplicant
net been given a px:emtion}then a Junieor
Technician te him ceuld have faced a
pmmotian te the TTA pest in ne&v phulpbani

pivision /‘\h that event the Applicant alse

could have raised a question o f mala fide.




~ /r:-‘@
T O™ DS o\

NOTF&OF THE REGISTRY

ORDERS OF THE TRIBUNAL
; Therefore, the case ef mala fide has really

net been av@ilable fhere te be agitated,Feor a
heart burning preblem, the Court sheuld net
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Applicant,who is present in ceurt, states
that he has got let of family preblems including
ene relating te old-age ailment of his mether
and he feels semuch ef pressure that he is ready
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octeber,2000.Certainly an experience) persen like
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($ 0\ him would net have felt te leave the jeb being
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sentimental,If he is se adviéed/he may represent

te his autherities fer redressal ef his grievance

for being posted within Berhampur Telecem pivision,

The Authorities while censidering his grievance
his Problem

may keep in mind&and assure him te bring him

back frem Phulpani Divisien as and when TIA

pest shall be made available at Berhampur,The

Nuthe :itw/% cempetent te depley/redepley a

staff can mitigate the grievance ef applicant

)
mere effeCtively)whiCh I am sure they will de,

with these observatiens the OA is

dispesed of,Ne cCests. -
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